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Central Administrative Tribunal
'itincipal Bench, New Aelhi.

0^1985/94

Netf Belhi this the 3rd Day of -October, 1994.

Hon'ble Mr. Jus tice 3,K. Dhaon, Vicc-Dn^ir-n ,n( J)
Hon'bleMr. 3.N, Dhoundiyai, Meraber( A)

Dhri Ho Ram,
D/o Sh, Bhagwana,
R/o Alabalpur,
R. 0. Bas ta,
Dis tt. Bijnor e, . Applicant

(through Dh.3. P.Dinjha 8>' Sh.S.H. lupta, counsel)

V ers us

1, Union of India,
through the Secretary,
Ministry of EaiT.\/ays,
Railway Board ,
rlail Bhawan,
New Delhi-1.

2, The General Manager,
Northern Railway,

, Baroda House,
. New Delhi-i.

3. The Divl.Railway Manager ,
Northern Railway,
Moradabad Divn, ,
Morad a bad , (UP).

4. 'The Perm a n e n t -vay Ins pector ,
Northern Railvriy,
Bijnor e(U. P. ). Res pond ents

Q'Li,-»h£i( LiLriL)
delivered by Hon'ble Mr .Jus tice S.K.Qhaon, V.G.(j)

The prayers ^1n subst .• nce^ are tha t

the order terminating the services of the

applicant may be quashed and the respoadents

may be directed to regularise his services -iS

permanent employee.

2. In paragraph 9 of the O.A, it is asserted

that the services of the applicant were terminjted

with effect from 21.03.1974. Thus, the cause of

action accxued to the applicant before this Tribunal
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ca^e into existence. An applicatinnj seeking

condonation of delay has also been filed, de

are not satisfisl that the explanation uffsies-

for cordoing the delay is sufficient. No explanation
is forthccming aS to the petitioner v«.s Uuing

since 1974. The first prayer must be rejected aS

barred by time. So far aS the second relief

is concerned, it is applicant's own case that he

worked with the respondents only for 109 days.

It is stated by the learned counsel that though

the applicant did not work for 120 days, he was

assured that his name would be inclided in tne

Live Casual Register, ie are unable to accept

J9thi5 version. No s=y^eh assurance can be given by

any officer being contrary to la'w. Even if such,

an assurance is given, it does not S

res pond,ents,

"bind the

3. In the result, there is no sulost^nce

in the application and it is rejected sum-arily.

k 4 j-A
( B.M.Ohoundiyal )

Member! A)

W; •
( C.K^sAhaOn )
Vice Chairman.


